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Article 143 Whatisthis? Theywantto decide
the entire matterunder Article 143 ofthe Const-
tuton Thats, they destroy all our nghts and
everything s destroyed and it is a vague and
wide referece whether atany e a structure or
character existedthere ornot, a Hindu temple
existed there or not 5000 years ago or 10,000
yearsago Therecannotbe areference of that
kundatall So, why allthis? Moreover, Sir, you
know full well that as per our Constitubon a Jain
1s a Hindu, a Buddhistis aHinduand a Sikhis
aHindu Risnotaccepted Butaccordingtothe
Consttution a Jam s a Hindu, a Buddhist 1isa
Hinduand aSikhisaHindu Youknow fully well
that so many Buddhist temples have been de-
stroyednthe past. tisareakty Somethmgmay
befoundanywhere of thosetemples Theymay
saythatthetemple existed around that place

Itis not areference thatwhen in 1528 Mir
Baqusbuslt the mosque, whether Hindutemple
existedornot That snotareference atall The
references s whether and Hindutempile existed
or buiiding of Hindu character existeq ! any
pont5,000yearsago, 10,000yearsagc "~ ot
justice Moreover, tisanopimion What willbe
given by the Supreme Court 1s an advisory
opinon That s alland it is nothing more than
that

MR CHAIRMAN Youcan cointinue your
speech after the statement made by the Home
Mimnster
17.05ivs

STATEMENTBYMINISTER
[Englsh)

(i) Verma Commussion of inquiry

THE MINISTER OF HOME AFFAIRS
(SHRIS B CHAVAN) Hon bleMambers would

recqfl that the Report of the one-man Commus-
ston of Inquiry, headed byjustce J § Verma,
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together with aMemorandum of Action Taken,
was tabled in Parkament on 23rd December,
1992 Sincetherewasnotenough opportunityfor
the House to consider the Report during the
Winter Session, the Govemmentcontinuedto
review certain crtical referencesthereintothe
Central Govemment andits agencies inpar-
ticular, the Commussion had held that the with-
drawal of SPG cover to the late Shn Rajyv
Gandhiwas a contnbutory lapse and had gone
ontorecommendthat the threat perceptontoa
personin pubhc office anses out of his actions
during office and remains undimmished after
demoting office, then the secunty covertohim
shouid continue undiminishedthereafter The
consgiderations involved in the withdrawal of
SPG proximate cover to the late Shn Rapv
Gandhihave since been further reviewed

itwould be recalledthat the late Shn Ragiv
Gandhi demitted office in November 1989 and
SPG covercontinuedtobe available to him up
to31stJanuary 1990 Interms of the decision
takenaround 1stFebruary 1990, twas decided
towithdraw SPG cover fromthe late Shn Rajiv
Gandhisincethe Actenabling such secuntyto
be provided dvd not cover ex- Pnme Ministers
Fresh gudelnes were ssued, whichtookcare
of vanous secunty needs and were considered
adequate to provide protection to the late Shn
Rapv Gandhi provided these were strictly en-
forced by the State Police However, the fact
remams thatthe non-avadabiity of SPG cover
to the late Shri Rapv Gandiy had resulted in
some dilution in the quality of his proximate
security amangements

insubstance, the decmsion was tocontinue
the security to Shn Ragv Gandhu largely at the
samescale whilem Delhi by the Deihi Pohce
and while in the States by the concemed State
Government A review ol these arrangements
aferthe Reportwas tabladin Padiamenteshows
thatthe inteligence Bureau were uneasy with
the amangements made, especially those relat-
ngtoproxanate security, andconbnuedto draw
the attention of the Cantral Governhmernt as wefl
asof the State Governments o lapseaby the
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concemed agencies inregardto thesecunty of
the late Shn Rajiv Gandm The operational
arrangements setin place by the then Govemn-
ment did not, however prove as effective n
prachce

Keepingmwview the aforesaid recommen-
dations ofthe Intelligence Bureau Govemment
1s of the view that the decision of the then
Govemment regarding the nacture and scale of
secunty which was made available to the late
Shn RayvGandhifrom February 1990 proved
tobe qualttatively nadequate to meet theenvis-
aged requirements

Inthe context of the above stated position,
the staternent underpara 4 of the Memorandum
of Action Taken, tabled on 23rd December 1992,
stands modied

Govemnmenthas amendedthe SPG Actto
provide the required secunty cover toformer
Pnme Minister and their famihies

(interruphons)

SHRI MANI SHANKAR AIYAR
(Mayiaduthurai) This s most inadequate |
would hke to know whether we will have an
opporturity to discuss this matterbecause | am
afraid, there are a number of very important
issues which are not being discussed here

SHRIS B CHAVAN Youcan have full-
fledged discussion There 1s no

difficulty(Interrupbons)
{ Transiabori

SHRI RAM VILAS PASWAN (Rosera)
The report of Verma Commussion cahnot be
changedinthenameofSP G  (intermupbons)
Thesame Govemnoris shilthere President's
rulewasthere Wasthe Govemornot respon-
sibletothe Govemnment? (Inferruptions)

SHRINITISH KUMAR (Rarh) Whowas
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supporting the Candra Shekhar
Govemment?  (interruptions)”

|Enghsh]
(interruptions)*
MR CHAIRMAN Nothmggoes onrecord

(Intermyptions)”

MR CHAIRMAN Members can ask for
discussion in the House You can see the
Paramentary Affairs Minister

(Intermuptions)

MR CHAIRMAN Letthe Advisory Com-
mittee decide to have the discussion Nodis-
cussioncantakeplacenow Discussionwillbe
fixed by the Busmess Advisory Committee
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SHRI IBRAHIM SULAIMAN SAIT
(Ponnani) Therefore, asfarasthepackages
concemed, this package gets completely re-
jected (Interruptions) iInstead of acquisttion
youshould havetaken overthe areatemporanty
under custody and referred allthe consolidated
cases tothe Supreme Court, whichis the hughest
pudicaibodyinther untry Weprefertotothat
Wewantasstiione nt. ifitcannotbe expedited,
take ttothe Allahabad High Court. The Govemn-
mentcandirectto do it expeditously andcome
toasetiernentverysoon ifthatcannot bedone,
yourelerittothe Sureme Courtunder 138 We
arenctagansiany setilement Wewantpeace
Onca 1t 18 mandatory, it does not solve the
problem Therefore, itis rejectedin your pack-
age Weamsagainstacquisihon Waam agamnst

*Not recorded



